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GOVERNMENT OF INDIA
MINISTRY OF FINANCE
(DEPARTMENT OF REVENUE)

NOTIFICATION No. 40 / 2009 - Customs (N.T.)

NEW DELHI, THE 8" APRIL, 2009.
18 CHAITRA, 1931 (SAKA).

S.0._(E). - In exercise of powers conferred by sub-section (1) of section 4 and sub-
section (1) of section 5 of the Customs Act, 1962 (52 of 1962), the Central Board of Excise
and Customs hereby appoints the Additional Commissioner of Customs (Import), New
Custom House, Ballard Estate, Mumbai, to act as a common adjudicating authority to
exercise the powers and discharge the duties conferred or imposed on the Additional
Commissioner of Customs (Port), New Custom House, 15/1, Strand Road, Kolkata, for the
purpose of adjudicating the matters relating to Show Cause Notice pertaining to M/s
M.R.International, 24/4, 1st Floor, Chhoti Subzi Mandi, Janakpuri, New Delhi - 110 058
issued vide, F.No. DRI/AZU/INT-41/2008, dated the 19th January, 2009, by the Additional
Director, Directorate of Revenue Intelligence, Zonal Unit, Rupen Bungalow, Jain Merchant
Society, Near Mahalaxmi Cross Road, Paldi, Ahmedabad - 380 007.

[F.No. 437/22/2009-Cus.1V]

(M.M. Parthiban)
Director (Customs) to the Government of India
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